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FINAL ORDER No. 51264 /2021

PER RACHNA GUPTA

Learned Counsel on behalf of the appellant has brought to the
notice of the Bench that they have already availed the benefit of Sabka
Vishwas (Legacy Dispute Resolution) Scheme, 2019. Form SVLRDS-1,
SVLRDS-3 and SVLDRS-4 are sent vide e-mail. Same are perused.

2. Keeping in view the same, the present appeal is hereby dismissed as

withdrawn.

( RACHNA GUPTA)
MEMBER (JUDICIAL)

SS



